21 Oral Answers

SHRI SYED SHAHABUDDIN: I would
like to know about the total capacity of the
projected plants which will come into
operation in the next two decades and that
technology which is likely to be used keeping
in view the projections of our own
advancement in the field of nuclear
technology. I would also like to know in this
connection the percentage of .total power
generatiorif Rapacity in the year 2000 A. D.
or any date near about, which would be of
nuclear origin. There are three inter-related
question: total power generation capacity
from the projected atomic power plant, the
technology to be used for generation of power
and in the total power picture, the
contribution which the atomic power plants
would be making in the year 2,000 A.D. or
near about. In the end, Mr. Chairman I would
just add a sentence. A creeking. wheel gets
the oil, a weeping child gets the milk and a
shouting Member gets the question.

SHRI HAREKRUSHNA MALLICK:
Who gives the answer?

SHRI SHIVRAJ V. PATIL: At the turn of
this century, the proposal i to produce 10,000
MW of electricity by wusing nuclear
technology. By using different methods, it is
expected that we would be producing 100,000
or 120,000 of electricity by 2,000 AD. If we
calculate this, the contribution by nuclear
power technology would come to about ten
per cent of the total electricity produced.

The technology which is proposed to be
used is the technology which uses natural
uranium and heavy water and after that we
can go to the faster reactor technology, if
possible.

Reports of the National Police Commission

*264. SHRI LAL K. ADVANI:
SHRI JAGANNATHRAO
|:iHSOf
Will the Minister of HOME AFFAIRS be
pleased to state:

., ."The question was actually asked on.the
floor, of the.. House by Shri
Jagannathrao Joshi.
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to Qiiestions 22

(a) the dates on which each of the
National Police Commission's report was
submitted to Government;

(b) the number out of them which have
been processed;

(c) the recommendations which have
been rejected and which have been for
warded for consideration of the Cabinet
and the recommendations which have al
ready been accepted; and

(d) the progress made so far in
amending the 121 year old Police Act
with a view to reorienting the role,
duties and powers of the Police?
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Government. (Interruptions). It is well known
to everybody how the police was treated by

the Janata Party. (Interruptions). It was all
started in 1977.
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SHRI HANSRAJ BHARDWAIJ: It is a
matter of record. (Interruptions). Even the
courts have said it. (Interruptions. You know
how the police was demoralised.
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SHRI P. N. SUKUL; I would like to know
from the hon. Minisler what are the major
demands of the Delhi Police personnel which
are still outstanding and whether these
demands include any such demand assurance
for the fulfilment of which was given by the
former Home Minister, Giani Zail Singh, and
which has no: yet been fulfilled.

[ RAJYA SABHA ~|

to Questions 28

SHRI P. C. SETHI: Sir, we have had
meetings with the Delhi Police people and
their demands are under consideration, in the
Committee which we have appointed and I am
sure that they are fully satistied with the
meetings which they have had with ug and we
would certainly consider whatever reasonable
is possible within the financial constraints.

DR. BHAI MAHAVIR: That was not the
question.

SHRI B. IBRAHIM; The hon. Minister has
already answered one question which I
wanted to ask. Anyway I will put it in
another way.

MR. CHAIRMAN: Then why not sit
down?

SHRI B. IBRAHIM: 1 want to ask one
thing more. I would like to ask the hon.
Minister regarding the formation of the
Policemen's Association. In this connection, I
would like to know from the hon. Home
Minister whether they have been given the
right to strike in thi? matter.

SHRI P. C. SETHI: No, Sir. I have already
said that the associations can be formed in
order to put forth their grievances, whether
they are individual grievances or coleciiv,
grievances. But, as far as the right to strike is
concerned, in the very first part of my reply I
have answered that it should not in any way
loosen the discipine; and, 'therefore, there is
no right to strike.

SHRI SUKOMAL SEN: Sir, I would like
to draw the attention of the hon. Minister to
the last part of the state-men where be has
said, "Action on some recommendations
concerning 'Police and weakei sections of the
society', 'Communal riots', 'Arm; Act'
'Amendment" to the Cr P. C, has beeu taken."
But I find that when atrocities take place on
the Harijans and the weaker sections, the
police takes sides wilh the landlords and they
also commit atrocities on the Harijans and the
weaker sections. During communal riots
sometimes the police plays a very partisan
role. During the last riots in Meerut, serious
allegations were made against the PAC for
their partisan role. 1 would - like to
know
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what action has been taken to see that the
police does not commit atrocities on the
weaker sections on behalf of the landlords *
the police does not play a partisan role during
communal riots. I would like to know what
steps have been taken to revitalise the police
forces in this respect.

SHRI P. C. SETHI; Sir, a, far as the police
force is concerned, the Central Police Force
now comprises CRPF and BSF. Already there
were a number of minority people there. Now
instructions have been issued that in the
creation of new battalions adequate
representations should be given to all
concerned so that every shade is reflected
there. Similarly, we have written to the State
Governments with regard to the Scheduled
Castes and Scheduled Tribes saying that the
police personnel should not take sides with
the land-owner, and should protect the weaker
sections of society. So far as the role of the
Armed Constabulary in U.P. is concerned, we
have requested the U.P. Government to have
reorientation of the training course and, at the
same time, to see that PAC is also reflecting
various shades of caste; and communities.
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MR. CHAIRMAN: MR. MATHUR, Please
sit down. My instructions must be followed.
When [ am standing, nothing should be
recorded.

SHRI JAGDISH PRASAD MATHUR:*

MR. CHAIRMAN: Why do you butt-in?
Nothing will be recorded. You may shout a
much as you like. Nothing is to be recorded
when I am standing. Yes, go on. Nothing is
being recorded while I am standing. I am
telling the House again and again not to butt
in in the middle like this. .

A question has been asked by Mr.
Rameshwar Singh. He can take care of
himself.
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MR. CHAIRMAN: Question Hour s
over.

Not recorded.

[ RAJYA SABHA ]

to Questions 32

WRITTEN ANSWERS TO QUESTIONS

Voluntary organisations receiving aid
fromthe U.S.A.

*261. SHRI V. C. KESAVA RAO: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the total number of voluntary or-
ganisations receiving aid from the U.S.A_;

(b) what is the amount received by them
during the last two years; and

(c) whether these organisations are
submitting accounts for the same to
Government?

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): (a) to (c) There are
about 4,000 associations having a definite
cultural, economic, educational, religious or
social programme, which arc receiving
foreign contributions from various countries,
including U.S.A. Information regarding the
amount of foreign contribution received by
them during the last two years has not yet
been compiled. The recipient associations are
required to send an account of such
contributions received and utilised, duly
certified by a chartered accountant, to the
Government on calendar year basis.

Amount allocated to Orissa for. The

welfare of Scheduled Castes Scheduled
Tribes

*265. SHRI DHANESHWAR MAIJHI:
Will the Minister of HOME AFFAIRS be
pleased to state:

(it) the amount allocated' to Orissa in 1982-
83 for implementing the various Scheduled
Castes|Scheduled Tribe Welfare.
Programmes;

(b> whether the funds allocated i, the
above programme have entirely been
spent; and

(c) if so, what are the detail* thereof?



